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Corara Hon'ble Mr. P.M. Joshi 	: Judiciel Member 

Hon' bie r. P.S.Ohaudhuri : Administrative Meber 

Mr,M.s.Shevde, the learned counsel for the 

respondent files the r-ly against the admission 

with a copy to the other side. 14r.P.S.Handa, the 

learned counsel for the oetitioner seeks time to 
N 

enable him to decide about/any amendment which may k 
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in the circumstances. 15 da's time granted 

as prayed for. 	hegistry to fix the 	case thereafter 
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